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 आदेश  / ORDER 
 PER INTURI RAMA RAO, AM:  

This is an appeal filed by the assessee directed against the 
order of the National Faceless Appeal Centre [‘NFAC’] dated 
07.03.2023 for the assessment year 2014-15.   
2. Briefly, the facts of the case are that the appellant is an 
individual deriving income from the business of trading in gold and 
gold ornaments etc.  The Return of Income for the assessment year 
2014-15 was filed on 13.08.2016 declaring total income of 
Rs.7,96,682/-.  Subsequently, the case was reopened u/s 147 of the 
Income Tax Act, 1961 (‘the Act’) and notice u/s 148 was issued on 
07.07.2016.  Against the said return of income, the assessment was 
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completed by the Income Tax Officer, Ward-2, Dhule (‘the 
Assessing Officer’) vide order dated 31.07.2017 passed u/s 143(3) 
r.w.s. 148 accepting the returned income.  However, an appeal was 
filed before the NFAC claiming that the interest received on the 
compensation, received on acquisition of agricultural land is exempt 
from tax, cannot be brought to tax.  The said appeal was filed with 
the delay of 1488 days.  The NFAC not being satisfied with the 
reasons given for the condonation of delay had dismissed the appeal 
of the assessee in limine on the hands of limitation. 
3. Being aggrieved, the appellant is in appeal before us in the 
present appeal. 
4. Even before us, when the appeal was called on, none appeared 
on behalf of the assessee despite due service of notice of hearing.  
Therefore, we proceed to dispose of this matter considering the 
material on record and after hearing the ld. Sr. DR. 
5. We heard the ld. Sr. DR and perused the material on record.  
We had carefully gone through the grounds of appeal filed before 
us.  The appellant had not taken any plea as to how the NFAC was 
not justified in not condoning the delay.  We had also gone through 
the reasons for condonation of delay filed before the NFAC.  We are 
convinced that the NFAC is justified in not condoning the delay of 
1488 days, as the assessee could not properly explain the reasons for 
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condonation of delay in filing the appeal before the NFAC.  
Therefore, we do not find any merits in the grounds of appeal filed 
by the assessee. 
6. In the result, the appeal filed by the assessee stands dismissed. 

Order pronounced on this 05th day of July, 2023. 
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